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ORDER

Leamed counsel for the parties are present. It is represented by leamed

counsel for the petitioner that despite the directions given by this Tribunal the

respondents have not complied with the directions in reration to the inspections

of meetings held in the years 20rs,2016 and.2017. Lear-ned counsel for the

respondent represents that since the leading counsel in this matter is not in a
position to appear due to personar inconvenience today, a short date may be given.

Let the matter be posted on 02J1.201g for arguments in the application.
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